State vs. Nikhil Ghosh

FIR No.1156/14
PS: Hari Nagar

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State.
None for accused.
Court is convened through VC (CISCO Webex).

File perused. :
perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
09.11.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya
MM-06/West District
Tis Hazari Courts/Delhi

21.08.2020



State vs. Krishan

FIR No.139/12
PS:Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded. |
Present: Ld. APP for State.
None for accused.
Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.

Let previous order be complied afresh for 18.12.2020.

s

(Babd uniya)
MM-06/West District
Tis Hazari Courts/Delhi

21.08.2020



Subhash Sharma vs. Pardeep Singh Arora

CT No.2a300/16
Pse Harni Naga‘.

matters were adjourned en Bl
-Blac

21.08.2020
Earlier all the
pursuant to the directions issued by the Hon'ble High Courn <
Q

Delhi from time to time amid lock-down. Now, vide office ord
er

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
s wherein evidence is to be

videoconferencing except the case

recorded.
Present: None for complainant.
Sh. Jagjeet Singh, Ld. Counsel for accused alongwith

accused through VC
Court is convened through VC (CISCO Webex).

Heard. File perused.
Perusal of file reveals that matter is listed for pre
e evidence, however, none has joined the proceedings on

charg
pehalf of complainant. Accordingly, matter stands adjourned.
Put up for purpose fixed on 15.12.2020.

\

(Babita Puniya

MM-06/\Nest District

Tis Hazari Couris/Deln
21.08.2020



State vs. Kuldeep Singh etc.
FIR No.4A64/13
PS: Hari Nagar

21.08.2020
Earlier all the matters were

purs'uant to ‘the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

adjourned en-bloc

recorded.

Present: Ld. APP for State.

None for accused persons.
Court is convened through VC (CISCO Webex).

File perused.
pPerusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
09.11.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Cancellation Report

FIR No.224/10
PS: Hari Nagar

Ulsec. 406/420
21.08.2020 i

Eark
arlier all the Mmatters  were adjourned en-bloc

ns iésued by the Hon'ble High Court of
amid lock-down. Now, vide office order

g e 30.07.2020, District Courts have been
irected to take up all the cases listed before them through

vudeoconferencung except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Sh. Jagdish Sethi, Ld. Counsel for complainant
through VC.

Court is convened through VC (CISCO Webex).
Heard. File perused.

Let 10 be summoned for NDOH through VC.

Put up for further proceedings on 14.12.2020 through

VC at 11:00 am.

(Babité Puniya)
MM-06/\West District
Tis Hazari Courts/Delhi

21.08.2020



Neeraj Kumar Gupta & Anr. vs. Pramod Kumar & Anr.

CT No.518/19
PS: Hari Nagar

21.08.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc

recorded.

Present: Sh. Sanjeev Kamra, Ld. Counsel for complainant

through VC.
Court is convened through VC (CISCO Webex).

Heard. File perused.
Perusal of file reveals that matter is at the stage of

arguments on the application 156(3) Cr.P.C., however, it is stated
by the Ld. Counsel that matter has been setiled.

Heard.
At request, put up on withdrawal of case oOn

24.08.2020.

(BabitaNRun
MM-06/\Vest District
Tis Hazari Courts/Deln
21.08.2020



State vs. Abran

FIR No.sg/1g
PS: Hari Nagar

21.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State.

None for accused Abran.
Rest accused persons have already been convicted.

Court is convened through VC (CISCO \Webex).

Heard. File perused.
10 is directed to verify the address of accused Abran

and submit the report on the NDOH.
put up for further proceedings on 03.09.2020.

N\

(Rabita Puniya)
MM-06/West District
Tis Hazarl Courts/Deln
21.08.2020



Om Prakash vs. Suraj

CC No0.1019/20
PS: Mundka

21.08.2020

e f:rlier. al! thg matters were adjourned{ en-bloc
SH e dlre.ct|ons l.ssued by the Hon'ble High Court of
Ime to time amid lock-down. Now, vide office order
HF).26/DHC/2020 dated 30.07.2020, District Courts have been
d'lrected to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.
Complainant Sh. Om Prakash through VC.

IO through VC.
Court is convened through VC (CISCO Webex).
It is stated by the IO that FIR bearing No.103/20 uls

323/325/34 IPC has already been registered at PS Mundka on the

complaint of complainant.
ATR and copy of FIR is already on record.

Heard. File perused.
Since FIR has already been registered, no useful

purpose would be served by keeping the matter pending on board.
Therefore, let file be consigned to record room and be tagged with

the challan as and when same is filed.
SHO concerned is directed to expedite the

investigation and file the challan at the earliest.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



State vs. Manpreet Singh & Ors.

FIR No.873/18

PS: Hari Nagar
U/sec. 324/34 IPC

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Sh. Pradeep Kumar, Ld. Counsel for accused person
alongwith accused persons.

Court is convened through VC (CISCO Webex).

It is stated by the Ld. Counsel that quashing petition
could not be filed due to lock down.

Heard.

At request, put up for further proceedings on
14.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020
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Usman Salmani vs, Ritu Kumar

CC No.__ F2020
PS: Han MNagar

21 O8B.2020

PUrsuant 1o ’th,i"[dr _a’., thcz" ‘n‘iallers were adjourned en-bloc
Dethi from lirh‘.’; ”’G_Chons l§suetj by the Hon'ble High Court of
HO.ZG/D}.-KVQO?Z o time amid {ock-dowy. Now, vide office order
iy s - o< dated 30.07.2020, District Courts have been

o 1o take up all the cases listed before them through

videoconferenci
o Jnferencing except the cases wherein evidence is to be
recorded.

Fresh complaint received through e-mail. It be

checked and registered as per rules.

Pres :
ent. Ld. Counsel for complaint in person.

Ld. Counsel has filed paper book.
Heard. File perused.

Let report be called from the SHO concerned on the
following points:

1. If the complaint filed by the complainant discloses
commission of any cognizable offence, if yes
2. Why FIR has not been registered?
Copy of the complaint be also supplied to the Naib
court within 2 working days from today. Copy supplied.
Put up on 02.09.2020 for further proceedings through

e o

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020

VC.



State vs. Manish K umar

FIR No.297/17
PS: Mundka
21.08.2020

Earlier g

directed to take up all
videoconferencing except
recorded.

Present: Ld. APP for State,
None for accused.

the cases listed before them through
the cases wherein evidence is to be

Court is convened through VC (CISCO Webex).
File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned fzr
17.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi. ¢ Q\//

(Babita Puniya) :
MM-06/West D'\str\ct.
Tis Hazari Courts/Delhni
21.08.2020



Untrace Report

FIR No0.460/15
PS: Mundka

21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.
Let previous order be complied afresh for 17.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



a0,

t014

State vs. Vicky Das

FIR No.557/19
PS: Hari Nagar
21.08.2020
v Earlier all the matters  were adjourned en-blac
p(n&.f.:dn( o the directions issued by the Hon'ble High Court of
Dc:gn/lrom time to time amid lock-down. Now, vide office order
no.2c¢
" ?D,HC/ZOZO dated 30.07.2020, District Courts have been
ifeclted to take up all the cases listed before them through

v:’deoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State.
Accused persons are stated to be in JC (not produced
through VvQ).
10 through VC.
Court is convened through VC (CISCO Webex).

Heard. File perused.
Jail Superintendent is directed to produce the accused

through VC on NDOH.
Put up for further proceedings on 03.09.2020.

(Babi
MM-06/West District
Tis Hazari Courts/Delhi
21.08.2020



Untrace Report
FIR No0.463/19

PS: Hari Nagar
21.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State.

Complainant Sh. Narayan Singh Rana through
whatsapp.

IO through VC.

Court is convened through VC (CISCO Webex).

It is stated by the complainant that he is satisfied with
the investigation conducted by the Investigating Agency in the
present case. He further stated that he has no objection, if the
untrace report filed by the police is accepted by the court.

| have examined the complainant about his

voluntariness. Having examined him, | am of the considered view
that he is making the statement voluntarily. Let his statement to
this effect be recorded separately and be sent 10 him through
whatsapp with direction to sign the same and send it back to the
court through whatsapp. Statement sent and received back duly
signed.
Having heard the parties and perused the file, | also
satisfied with the investigation conducted by the police. Therefore,

in view of the separate statement of the complainant, the report

submitted by the police is accepted. ' .
Eile be sent back to the concerned police station and

be revived as and when any clue is found regarding this case.

(Babita P ﬁya)
MM-O6/WesKE)istriV
Tis Hazari Cour s/Delhi

21.08.2020



